
.4.2031 ear.ned counsel for the petitioner  

Shri ).Mohanta is absent. There has beer 

no request made on his behalf- seeking 

adjourrLmerlt. As this is a 1995 patter 

erd we have already heard 4hri 3 .B.Jeria, 

learned Mdl .Staflding Counsel in part 

on 29.3.2001, 	on 	hicb day also Shri 

i'1oharjta was not present, 	it is not 

possible to adjourn this matter any. 	- 

further. ve have, 	therefore, 	heard 

hri 	3.B.Jria, 	learned 	ddl.tanciing 

Ccunsel and perused the records. 

In this application the petitioner 

has orayed that result of the trade tes 

declared ithde Anriexure-3 should be quash 

and the entire process of test on 

practical papers should be declared 

illegat. The depart:nental respondents  

have filed counter opposing the prayer 

of the applicant. Private resoderits 

were issued with notices, 	but they 

neither appeared nor filed any counter. 

Applicant has not filed any rejoinder. 

For the purpose of considering thi 

: 	ptttin it is not necessary to go into 

too many facts of this case. A3.mittedly 

the applicant is working as Refrigeratio 

Mechanic, 	skilled, 	under the resDoents 

He has stated that he was officiating 

in the post of Refrigeration Mechanic 

iigh Skilled II, which is denied by the 

respondents in their counter. It is stat 

that defrigeration Mechanic 1it' Skilled 

can be promoted to the next gra3e of 

Refrigeration Mechanic High Skilled_Il 

only after pass.ng  the trade test in "ig 

skilled Grade-Il category. It is also the  

admitted pc5itiofl that the applicant 
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along with others appeare5in the trade 

test conducted on 19.1.1993  and was not 

successful. Respondents have pointed out 

that on the basis of the trade test DPC 

meeting was held on 2,12.1993 and on 

subsequent days  and 13 persons including 

private Res.4 were promoted to the post 

of Refrigeration tiechanic High Skd.II. 

The grounds on whid the applicant has 

challenged the trade test and the avermen 

made by the respondents are discussed 

bai OW 

The applicant has stated and it iS 

also ad.xitted by the respondents that iii 

that test 35% of marks Was on theory paper 

25% for viva voce aid 43% for practical 

test. Applicant has stated that ho appear 

at therittn test and also viva voce 

test. But while he was awaitinq for the 

practical test, he came to know that the 

result of the practical test had already 

been declared and he came out unsuccessful 

:le has alleged that no such practical 

test was conducted and this WaS done only 

-:-cr tho curpose of accommodating certain 

favoured candidates in the list, of 

si ccessful candidates at Annexure.-3. 

Respondents have pointed out that the 

Chief Engineer 	Zecunderabad 

constituted the Board of officers to 

conduct the practical and viva voce test 

whjd was autonomous in character and had 

chosen to conduct both the test4 simultane 

cusly. Accordingly the practical test was 

conducted for all candidates unifoimly 

along with viva voce test and there was 

no discrimination against the applicant. 

It is stated that all the officers in the 

Eoard were from outside the locil office 
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e1ecLion ai s ;e ho1 tnat 1:'ier 

has been no irregularity in 	uctfr 

ta said seiecdcn, this 	is 

ìcld to be w ith out any rrtrri t irrI the 

same i.s rejected, but w ithuut any 

order 
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